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IN THE CENTRAL ADMIITIZTRATIVE TRIEBUINIAL, JAIFUR BE!NCH, JAIFUR

Datz of order: 10,08.2000

OA No.253/2000¢

‘

zh Chand Verms 2, Zhri Basantilal Verma, presently
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working on the post of Chief Parcel Clsrk at Ajmer.
.. Applicant

Versus

1. Tnion c¢f India throujh the Senszral Manager, Wsskarn
Railway, Headquarter Office, Chﬁfchgate, Mumbai

2. Thz Divisicnal Railway Manager (Estt.), Weztern
Railway, Ajmer.

2. Tha Senicr Divisional Qommzrcial Manager, Western
Railway, Ajmer.

.. Rezapondents
Mr. P.C.Swanmy, counsei for the applicant.

CORAM:
Hon'hle Mr. E.F.Agarwal, Jadicial Member
Hon'kls Mr. MN.P.Mawani, Adminiztrative Member

ORDER

W
‘ Per Hon'hble Mr. G.l.Agarwal, Judicial Member
Hzard ths learnzd counsel £for the applicant  for

admizzion. The relieof scught by the applicant in this driginal
Application ig to quash and set-aszide the impugned ordzvr or
transfer datsd 27.2.2000 at Ann.Al gua the applicant. Interim
Directicons are alsa zought £ 3tay the ap2ration of the ordsr
dated 27.2.2000 guna ths applicant.

—_— 2. The main ground of the applicant in thisz Original

Applicatian iz that applicant's wifs Jenerally remains zichk

and there iz no other perscon t©o look afier her. The applicant
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alzc filed representation kzfore thz comperent authority but

[0}

ingpite <f his requezt he  wa: tranzterred from Ajmer to

N

Marwar.
2. The le2arned counse2l for the applicant sukmits thatc
applizant has fil=d OA 112.220/2000 eavlisr before this

Triktunal and Jdivections were izsued Lo respondent ool to
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18]
O
h
T
=
D
~
i
K
a4
17
7]
(1l

.}
T
5]
N
s
)
3
t

diapos the applicant hbut his
reprezentation was nobt Jdigpossd of by r2asonsd and speaking
order Hz further reiteavraztes the 3a3mz ground before this
Tribunal in the present Q4.

4, We have considered the contenticn of the applicant

as mantioned in this Original Application and alzo perused the

ordzr passzed on thez reprssentaticon fil2d by the appliczant

5. It i

0

a setkled principle of law that a tranafer
which iz an incident of service is not to be intzrfered with
by tha Courts unlsss it iz shown to be clzarly arbitrary or

vitiated bky mala-fidez or infrackion of profezszed norms or

W

principles governing the transfer. In H.E.Zingh v. Unicn of

India and crs., (192d) 2& ATC 2dé it was held Ly Hon'ble the

Suprems Court of India that in caze of pezrsonal difficulties
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relating to transfer, the Jdifficulties  should ke

appropriately conaidered by the dspartmzntal autheority vakher

than the Tribkunal kzcanze depavrtmental auvthority is expected
to have mors immediate knowla2dge. In the instant sase, the

applicaht haz coms up before: this Tribunal for gquashing the

order of transfer
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sunk <f his peraonal Aifficultizs for
which departmsnt is the acpropriat:z aunthority to examine and

2z of the applicant more aprranl at2ly ani desal
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the =same 3ympathstically.




A, In view of above all, we arz not inclined to admit

this Original Application on the same ground which haz been
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already agitatzd by the applicant in his =arlier OA, However,
wez aobsevrve that applicant iz fres to approach the department
concernad for reodressal of his grizvance and the Jdepartment is

evpactad to  conzider  the pe2rzonal  Jdifficultiss of the

applicant sympathekically and to pass appropriate crders.

7. With these chasrvaticona, we dizpozz of thia Original

Application at the atags of admiazzicn.
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(HM.P.NAWANI) -(S.%. AGARWAL)

Adm.Member Judl .Member



